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I, the Chairman of the Public Accounts Committec as authorised by the 
'.~mrnittee, do present on their behalf this Ninety-Eighth Report on action 

taken by Government on the recommendations of the Public Accounts 
Committee contained in their Forty-Third Report (Sixth Lok Sabha) on 
Dues and Equipment relating to Ministry of Communications. 

2. On 31 May, 1978, an 'Action Taken Sub-committee' consisting of 
the following Members was appointed to scrutinise the replies received from 
Government in pursuance of the recommendations made by the Committee 
in their earlier Reports : 

1. Shri P. V. Narasimhn Rao-Chairman 
2. Shri Asoke Krishna Dutt-Convener 
3. Shri Vasant Sathe I 
4. Shri M. Satyanarayan Rao I LMernbers 5. Shri Gauri Shankar Rai 
6. Shri Kanwar La1 Gupta 1 

3. The Action Taken Sub-Committee of the Public Accounts Commit- 
tee (1978-79) considered and adopted the Report at their sitting held on 
26 October, 1978. The Report was finally adopted by the Public Accounts 
Committee (1978-79) on 23 November, 1978. 

4. For facility of reference the recommcnd~tions/conclusions of the 
Committee have been printed in thick type in the body of the Report. For 
the sake of convenience, the recommendations/conclusions of the Commit- 
tee have also been reproduced in a consolidated form in the Appendix to  
the Report. 

5. The Committee place on record their appreciation of the assistance 
rendered to them in this matter by the Comptroller and Auditor General of 
India. 

NEW DELHI: 
November 23, 1978 
-- -- - - .- . - .- 
Agrahayana 2 ,  1900 ( S )  

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee 



REPORT 
CHAPTER I 

C.I This Report of the Committee deals with the action taken by Govern- 
ment on the recommendations contained in the Forty-third Report of the 
Public Accounts Committee (Sixth Lok Sabha) on paragraphs 8, 9, 11, 21, 
23 and 26 relating to ~ u e s  and ~ ~ u ' i ~ m e n t  included in the Report of the 
Comptrolzer and Auditor General of India for the year 1974-75, Union 
Government (Posts sod Telegraphs). 

12. Action Taken Notes have been received from Government in res- 
ged d all the 45 recommendations/observations contained in the Report 
.=d these have been categorised as follows: 

(i) Recommendations/observations that have been .accepted by 
Government : 

S1. No. 3, 4, 5, 6, 11, 12, 13, 15, 16, 17, 1'8, 21, 22,23, 24,25, 
29, 30, 31, 41, 43 and 45. 

(ii) Recommendations/observarions which the Committee do not 
desire to pursue in view of Government's reply : 
S1. No. 2, 7, 10, 19, 20, 27, 28, 32, 35, 37 and 44. 

Xiii) Recommendation.r/observations in respect of  which replies of 
Government have not been accepted by the Cormnittee and 
which require reiteration : 

(iv) Recommendationr/observation.~ to which Government have 
furnished interim replies : 

S. Nos. 14, 26, 38, 49, 40 and 42. 

1.3 The Committee hope that the final replies in regard to those recorn- 
arendations to wbich only interim replies have so far been fumisbed will be 
rrbmitted to them expeditiously after gebtiag them vetted by Audit. 

1.4. The Committee will now deal with action taken by Government on 
mm: of the recommendations. 
Delay in realisation of Departmental Dues. 

1.5 Dealing with the question of abnormal delay in realisation of rental 
for the anderground cable laid the P&T authorities for the private 
kanch exchange at Pathankot, which was handed wer bp the P&T Depart- 



ment in January 1971, the Comn~iltce had, in paragraph 1.4 of their 43d 
Report, observed as follows: 

"The Committee are surbfised that the Ministry in their communi- 
cation, instead of #plylfig 'to the points raised by the Commit- 
tee, have stated that the bill for Rs. 7,72,936 is not recoverable 
'*om the 'Army authorities in aimuch as the cable was not laid 
for ekclusive use of ihe Army. The Committee regret this 
lacariic reply of the 'Ministry and they fail to understand why 
the correct position was not explained to the Audit in proper 
tihe. The Committee cannot too strongly emphasise the need 
for prompt examination of the Audit objections. In the p r e  
sent case, the Committee hote that rent for underground cable 
laid from Railway Station to Carrier Station is chargeable from 
Army authorities. The amount in question and fhe present 
position of the recovery of the same from the Army authuritics 
has not been intim&ed. The Committee would like to be 
informed about the reasons for the abnormal delay for the 
tealkation of the rental in question and the present position of 
recovery." 

1.6 Action Taken Note dated 26 July 1978 furnished by the Ministry 
of  Communications (P&T Department) is reproduced beldw: 

"A 14/40 underground cable from the Railway station to Carrier 
Station was laid in the year 1971. The rent and guarantee 
terms were quoted to the Army authorities on 2-4-1971. The 
Army authority, however, desired that rent and guarantee 
terms for the cable should be quoted alongwith the R&G terms 
of the 400 lines PABX local cables for giving external cxten- 
sions. Accordingly, the R&G terms for these two items were 
quoted on 7-10-1972 by the D.E.T. Jullundur. In the follow- 
ing month, Army authorities raised some doubt that perhaps 
they were already paying for the U/G cable. The D.E.T. 
Jul!undur cleared the position on 4-1 1 - 1972 and reminded 
them for payment on 13-3-1973. In September 1973, there 
was reorganisation of Divisions and the work was transferred 
to D.E.T. Amritsar. D.ET. Amritsar reminded the army 
authorities on 29-8- 1974 and 9-7-1 975. The army authorities 
replied in July 1975 that rent for local cables was not charge- 
able. This was still under consideration when the Audit note 
was received by the D.E.T. Amritsar on 23-12-1975. D.E.T. 
Amritsar intimated the Audit that rent for the local cable was not 
chargea5le. Bill only for the U/G cable was chargeable and the 
same was Sent to the army authorities on 1 I- 10- 19"t6 cJaiming 



rental from 29-1-1971, the date on which the PABX was install- 
%& On &BJt!+ht vdrilii?a&,nI,'iY'wa3 fddfid &at the ilnte $&m- 
l e t l ~ h l  M +elk *bas 30-6-19111. AS s a b ,  fevisedLbill w p  sent 
to army authorities on 16 June i:l'&&ng &e ~ n t a f  horn 
30-6-71 instead of 29-1-71. They desired that the bill should 
be split in two parts; one upto 31-3-1974 and 'the other for the 
period beyond that. The two bills have since been sCnt to 
them. 

--- - - - - - - - - -- - - - - 
30-6-7 1 to 3 1-3-74 for Rs. 15,075180 

1-4-74 to 3 1-3-78 for Rs. 19,8721- 
---.- 

Total Rs. 34,947180 
-- ----I__--_ _ - 

They have since given their acceptance for the 2nd bill and 
have Bpplied for funds for payment. As regards the first bill, 
they have desired that should be settled a$ the other bills upto 
that period for which discussions are going on between the 
P&T and Defence authorities. Since R&G bins are not cover- 
ed under the discussions referred to above, the army authori- 
ties are being asked to settle that bill also. 

It is felt that Divisional/Circle Administrations have not acted 
with the promptness that should normally have been expected. 
This has been takcn serious note of and thc Head of the Circle 
has been adresscd on the point." 

1.7. The Committee strongly deprecate the tack of seriaosness on the 
part of P&T authorities in preparation and realisation from the Deknce 
authorities of bins for Rs. 33.947.80 in respect d rental for the undergwund 
cable lor the period from 30-6-1971 to 31-3-1978. The €@muittee oofe 
that the question of settlement of dues was completely lost sight of by the 
Department for the period from 13-3-1973 to 29-8-1974. Tbe Commitfee 
do not e r e e  whh the justification given by the Department for Ulis delay 
that In September 1973 the work was transferred from D.E.T. Jdlundur to 
D.E.T. Amritsar. The cawal apptoacb of the Department is furtber con- 
fhwd by the fact that even the fundamental date of completion of work 
was wrongly indicated as 29-1-1971 insfead of 30-6-1971, in the bill sub- 
mitted on 11 October 1976. The rectification of this mistake caused a 
dClsv ot nbbat 2 yleaR as the *vised MI, stlowing the correct date of com- 
pietion of tvdtk, whs ~nMaritted duly on 16 Jmre 1938. Sabsequently, the 
smne bill was re@& to be for the periods fW 30-6-1971 to 
31-3-1974 and 1-4-1974 to 31-3-1998 both of which M e  get to be 
recovcrtd. Tbe CamWIIth wodd like the hatter to be investigated wifb 
a view to Rdng responsibility at various levels and takfitg remedial mepsrutar 



far ~~ tbe chonccs of such recPneace in fPhre. The Committee 
wwld rdso, urge that concerted efforts should now be mcrde w, realise (bese 
om@adeg MPs expeditiwsly. 

Cases of short-billing 
(Paragraphs 1.43 and 1.44-431. Nos. 8 and 9). 

1.8. Dealing with the question of short-billing despite instructions laid 
down in this regard, the Committee had, in paragraphs 1.43 and 1.44 of 
their 43rd Report, observed as follows: 

"1.43 The Committee regret to observe that cases of short billing 
continue to occur despite instructions laid down in this regard. 
They also note that one case regarding Ludhiana Division and 
five cases regarding Jamnagar Division have yet to be settled. 
The Committee would like that recovery of bills in respect of 
these cases should be effected at an early date. The Commit- 
tee would also like to be informed about the reasons for short 
billing in these cases." 

"1.44 The Committee would like to be apprised in due course 
about the results of the checks conducted by the internal check 
parties in regard to the billing in other units." 

1.9. In their Action Taken Notes dated 22 June 1978, the Ministry of 
Communications (P&T Board) have stated: 

Paragraph 1.43 

"(i) In one case of Ludhiana Division the short billing was due to 
calculation of rent and guarantee at the old rate of 16 per cent 
of the Capital Cost instead of the revised rate (18 per cent). 
The payment of the bill amounting to Rs. 14,207 is still await- 
ed from the Air Force authorities. 

(ii) Out of 5 cases of Jamnagar Division, 4 cases were initially 
charged at 16 per cent of Capital Cost instead of 18 per cent. 
In one case (item No. 5) rental charges on flat rate being higher 
than the rental at Capital Cost, the same is being recovered on 
flat rate basis. Payment 7, all the five cases has since been 
received" 



"The result of checks conducted by the Internal Check Wrganisa- 
tion in regard to billing is detailed below : 

(Figures in lakha of Rupea) 
---- -- 

1975-76 '976-77 
I. Short billing and short recoveria . . . 16.83 17.12 
2. Non-issue of bills . . 11.08 18.21" 

- - -- 
1.10 The Committee regret to note that the shon billing in o r  case of 

Ludhiana Division and 4 cases of Jamnagar Division was due b the mme 
reason of calculation of rent and guarantee at the old rate of 16 per cent of 
the capital cost instead of the revised rate of 18 per cent. The Committee 
feel that prompt and &sired attention is nd paid for updating of the rate 
lists maintained in the *Divisions for the preparation of bi, in the light of 
.\-+mi icsued in this behalf from time to time. As the uptodate maintenance 
oi such lists is of utmost importance for the sake of timely and correct 
realisation of Government dues, the Committee recommend that necessary 
instructions may be issued to ensure that uptodate lists are always main- 
tained and the modifications required to be made in the l i t  of the latest 
orders are carried out immediately on receipt of the orders. 

1.11. 'Ihe Committee a h  note that as a result of checks cenducted by 
the Internal Check Organisation in regard to Billing, cases relating to h r t  
billing, short recoveries and non-issw of bills detected during the years 
1975-76 and 1976-77 were to the tune of Rs. 27.91 la& and Rs. 35.33 
l a b  respectively, Since these figures are alarmingly large, the Commitbee 
would like to know the latest position about the realisation of 
these big amounts. As these checks are understood to be only 
test or percentage checks, the Committee wouM urge the Department to 
examine urgently the feasibility of strengthenhg such checks, keeping m view 
the degree of detection of short b- etc. The C o d e e  have dvolt 
with the rde of tbe Internal Audit in the Telephone Delmhent at greater 
length in pawr 1.66 of their 71st Repoat (Sixth Lok 9abba). The Committee 
would watch with keenness implementation of theiu recornmeadatbus in that 
report. So far as tbe malady of sbort-bill@ is concerned, the Committee 
H their earlier recon~aeahtbn made in psragrrtpb 1.65 of their 71st Report 
(Sixth Lok Sabb), bad drmgly stressed the need of condactbg a tborongb 
fnvestigatlon into the working of the buw system wi!b a view to dearly 
Identifying remow for incihricFnd cases of short recoveries and wPiswe 
of bins tbaa bringiDg the defaulters to book if found to have done with r 
mala fide intention or for my peclmhy gab, Tbe Committee would watch 
the i~emen ta t lon  of fMs recommendation also with keenness. 



Poor performance of the planls and rectification of defects by U4p aypp)iera 

(Paragraphs 5.45, 5.46 and 5.4843. Nos. 33, 34 and 36). 

1.12. Commenting apoa the poor performance of the No-break Power 
Plants and the indiflerence shown by the suppliers in rectification of the 
defects, the Committee had, in paragraphs 5.45, 5.46 and 5.45 of their 43rd 
Report, observed as follows: 

"5.45. Under the acceptance of tender the firm ~vas responsible to 
remedy at its cost and 'at site' in India, all defects arising from 
fauls in materials, design or workmanstrfp, as detected and 
nutifiad upto twelve months after the plants were takcn over. 
The Committee are greatly concerned to note that on commis- 
sioning most of the plants went out of order or had a high in- 
cidence of failure of the components. In June 1973, the 
Department sent as many as 50 repoets to thc firm about 
failure of components which had occurred durins the period of 
warranty, requesting the firm for replacement of the faulty 
components. As the firm was not responsive to attend to the 
faults, the Department requested the Indian Embassy in the 
U S A .  to  use its good offices to persuade the firm to honour 
its commitments. On being contacted by the Embassy. the 
firm had in January 1974 asked the Department to return the 
defective components to it for evaluation of delects and assured 
despatch of replacements after they were manufactured. 
Defective components costing Rs. 321 thousands sent by the 
Department to the suppliers between July 1974 and Novem- 
ber 1974 for repairs are yet to be returned and for such a 
situation the Department have themselves largely to Mame." 

"5.46. In May 1974, the Director General, Posts and Telegraphs 
had also requested the firm to depute its engineers to India for 
assessing the position about the very unsatisfactory performance 
of the plants. The Committee have been informed that the 
Department have received a communication from the firm on 
this suggestion as well as about the replacement of the defective 
components, specifying certain conditions to be complied with 
by the Department. The Department is stated to have received 
mother cbmmunication from the firm, wherein the firm have 
inter-linked the supplies of the replacement parts with the 
additional order for spare parts to cover future rcquireteents. 
The Department have written back to the firm suggesting that 
both these supplies have to be consideredaeparately. Tbe firm 
bas also h e n  requested to supply the replacement parts imme- 



qpkkly. The Committee would like to be a@& of taer 
progress made in the matter." 

"5.48. &cording to tlae irlfornaation b n i s h e d  to the C o a t t e e  gsr 
23 May 1977, out of the 147 plants, 108 plants have so fa 
been c O d s S i 0 ~ d  4 39 plants are yet to b com&sso~1ed, 
Out of the 108 commissioned plants, 84 plants are wrkirt8 
satisfactorily and the remaining 24 plants hare gosre faalty. 
This reveal that due to the very poor performance of the firrp, 
the very purpose of placing the order could be acbieved oaly 
partially as the balance 39 plants could not be commissioned 
so far and some of their components have been utiiised in r+- 
pairing and working the plants in operation. The Committee 
desire that all out efforts should be made to get the replace- 
ment components at the earliest so that the remaining 39 plants 
valued at about Rs. 17-112 lakhs are commissioned without 
loss of further time." 

1.13. Action Tnkcn Note5 dated 27- June 1978 on these paragraphs 
furnished by the Ministry of Con:munications (P&T Board) read as follows: 

Paragraph 5.45 

"The case is bcing pursued with the firm for supplying the replace- 
ments for the faulty components. :he performance guarantee 
is still valid upto October 1978." 

Paragraph 5.46 

"The supplies against the order for addition21 spare parts have been 
since completed by th: firm. These parts are being used for 
the regular maintenance of the working units. The replace- 
ment parts have not been received bock as yet." 

Paragraph 5.48 

"The case is being pursued with the firm for supply of replacements 
for the faulty components. As at present. out of total of.147 
power plants, 1 16 units have been commissioned out of which 
95 are working satisfactorily. Efforts to  revive balance faulty 
plants and instal the remaininp units are in progress." 

1.14. The Committee are perturbed to note that rep!acements for tbe 
defective components costing Rs. 3,21,000 sent by the Departmeat to l h ~  



rwgpllers between July 1974 and November 1974 have not been d v e d  so 
Irz; even &er a pdod Of more thm three years. lhis abviossly pmveu 
Btyod any QooM the iadidterence on tbe put of the suppliers to honour 
tidr commitment. The C o d t e e  would Uke to know the specitlc reasons 
r e s p a d e  for this sad state of atlairs and tbe etlorts so far made by tk 
Drpartnaest to ge4 t k e  replacements nrgently. The Committee need 
M y  cDppiasise upon the Departmeat to make concerted efforts to get these 
mpkemats immediately as for want of them a number of costly plants are 
lying umused. Tlhe C o d e e  are also greatly concerned to oote that out 
of tLe 147 plants as many as 31 plants b v e  m.t been commissioned so far 
ud 31 other plants are not working satisfactorily. Tbe Committee woalB 
Eke a tboloogb probe to be conducted to identify the reasons for such a 
luge lllamber of plants either remaining out of cornmissin or working 
nmaWactorDy so as to remedy the situation at the earliest. 



CHAPTER U 

'JXOhlMENDATIONS/OBSEKVATIONS THAT HAVE BEEN AC- 
CEPTED BY GOVERNMENT 

Recommendation 

The Comn~ittee are surprised that the P&T Department did not consider 
it necessary to obtain any deposit in advance from Government subscri- 
bers before providing any services to them. Obviously, after the receipt 
of the Audit paragraph, they dppear to have realised the necessity of pre- 
scribing security deposits from Government subscribers, including Defence 
Organisations, also and orders to that effect were issued only on 15 January, 
1976. These orders, however, make no mention about the circumstances 
under which a bill can become time-barred. 

[Sl. No. 3, Para 1.16 of Appendix IV to 43rd Report of P.A.C. (6th 
Lok Sabha)] 

Action Taken 

As per the procedure then existing, no Security Deposit was pres- 
cribed for Government Subscribers till 15-1 -76. However, with effect 
from that date orders were issued to treat Govt. Subscribers on par witb 
Private Subscribers in the matter of recovery of the initial charges for the  
facilities to be provided. It may be submitted that there is no time limit 
after which the telephone bills become time barred. However for fding 
cases in the Court of Law, provisions of Limitation Act apply; the limita-- 
tion period is 30 years. 

This has been seen by Chief Auditor P. & T. 

[Ministry of Communications (P. gi T. Board) U.O. No. 27-9177-B 
Dated 3-4-1978] 

The Committee deplore the inordinate delay in issuing bills to the De- 
fence Department and also the tardy realisations against their demands. 
?ley would like that the outstanding bills should be settled without any 
iurther delay. 

[Sl. No. 4, Para 1.17 of Appendix IV to 33rd report oC P A C .  (6th 
Lok Sabha)l 



Action Taken 

The P&T Claims has since be& settled. 

Ministry of Communications (P&T Board) u.6. d. 27-9/77-B 
Dated 22-6-1978] 

Recommendation 

The Committee are surprised that a bill for Rs. 1.38 lakhs being the 
difference in rent realised and rent actually due for November, 1967 to 
March 1974 which was issued to the Defence Department in April, 1974 
for a cable laid at Jammu had not been paid till January, 1976. The 
Committee deplore the long delay of seven years in the ~alisat ion of the 
amount. 

[Sl. No. 5, Para 1.21 of Appendix IV to 43rd Report of the PAC (6th 
Lok Sabha)] 

Action Taken 

The delay in the realisation of the amount is due to delay in revision 
of Rent and Guarantee for the cables provided for the Defence Depart- 

ment in November, 1967. The delay occurred mainly due to the non-re- 
lease of completion report for the work, based on which the final R and G 
could be quoted. In order to obviate any possibility of faaure to issue 
revised R and G terms, local instructions have been issued for a periodi- 
cal review of the works R e ~ s t e r  to examine whether the cost of work 
has exceeded by more than 10 per cent and if so immediate action should 
b: taken to obtain revised estimate and quote revised Rent and Gurantee 
terms. 

T h i s  has been seen by the 
Chid Auditor P&T. 

[Ministry of Communications (P&T Board) U.O. No. 27-9/77-B 
Dated 5-8-1978] 

Recommendation 

The Committee are unhappy that there has been inordinate delay in 
@sing the debits against the Defence Depnrtmcnt by t b ~  Telephone Dis- 
tricts qt Jaipur, Madras and Bombay for the supply of 100 teleprinter 
machines, 30 auto-transmitters and 18  perforating attachments during 
Dxember 1971 and February 1972. Although the P and T Department 
has pursued the case regularly with the Army authorities for accepting 



Yheir rates, the case is yet to be settled. The Committte note that the 
mchines were supplied unda unusual circumstances to meet urgent defence 
requirements. There Is, howmr,  no justification whatsoever for non-pay- 
lmcnt or delayed payment of the costs. The Committee desire that the 
P & T Department should settle the matter with the Defence Department 
and expedite the finalisation of the case. Guidelines may also be laid down 
for the supply of machines and accessories to the user departments during 
Emergency and in normal time and the institutional procedure should be - 
such as to make for timely recoveries. 

[Sl. No. 6, Para 1.27 of Appendix IV to 43rd Report of PAC (6th Lok 
Sabha) 1 

Action Taken 

After pursuing the case of recovery of charges for sale of 100 tele- 
printer machines, 30 auto transmitters and 18 reperforating attachments 
to Army, at a very high level, the Army have agreed for payment at om 
rates as per letter No. 7383416jpc 16 MCW-178, dated 20-7-1977 
from Army Headquarters, New Delhi. Nececsary bills have also been 
Preferred by Bombay, Madras, Jaipur Telephone Districts on the 
Commandant Central Ordnance Depot, Agra for realisation of the cost of 
sale 07 above machines to Army. Persistant efforts are being made to ne- 
cover necessary charges. However, COD A g a  has returned the bill to 
Jaipur Distt. with some observations and for resubmission of the bill, which 
has also been done. 

After a thorough examination, comprehensive guidelines have been laid 
down vide D.G.P.&T. letter No. 14-2/69-T-I (MMC) dt. 24-7-1977 
(Annexure) for the supply of stores to the users departments during 
emergency and in normal times. In layinp down these instructions, the 
interest of the Department for timely recovery of payments have also been 
suitably covered. 

This has been seen by Chief Auditor 
P & T Delhi. 

fMinistry of Communications (P & T Board) U.O. No. 27-9/77-B 
Datd 3-8- 19781 



ANNEXURE 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

OFFICE OF THE DIRECTOR GENERAL POSTS AND TELEGRAPHS 
NEW DELHI-110001. 

No. 14-2/59-T-I(MMC) Dated. 

All Heads of Telecorn. Circles/ 
Telephone Districts. 

General Manager, Telecom. Stores, 
Calcutta. 

SUB:-Sale of Telecom. Equipment to other Gnverntnent Departments 

Your kind attention is invited to this office letter of even number dated 
the 16th February, 1978, wherein it was desired that all cases relating to 
the sale of the above stores may be settled promptly. In the ordinary 
course and at normal times, the sale of the stores transactions have to be 
made under Rule 167 to 169 of I. A. C. Vol. II(PI), wherein the proce- 
dure for sale of stores to other departments have been codified. If these 
rules are followed scrupulously, there will not be any difficulty or ab- 
normal delay in realising the charges of the sale from the users depart- 
ments. 

2. There may. however, be certain emergent caws wherein the user de- 
partments may ask for the supply of the store items immediately and 
without following the above procedure. In real emergcnt cases (to be 
decided in consultation with this office) for all store items, the following 
procedure may henceforth be followed : - 

(a)  On receipt of requisition from the Army authorities or any 
other user Government Department, the General Manager 
Telecom. Stores, Calcutta will quote the sale prices and other 
charges payable by the Purchasing Department request them 
to accept the same within a period of 15 days. The purchasing 
Department will also be asked to give an undertaking that in 
the event of delay of more than one year from the date of 
issue of bill, they will also be liable to pay interest charges on 
the sale prices (including other departmental charges) at the 
rate of 10 per cent for the entire period beyond one year 
from the date of issue of the bill, in addition to the usual 
charges. On receipt of the acceptance of our rates and the 
above undertaking, the concerned Store Depots will be direc- 
ted by the General Manager, Telecom. Stores, Calcutta to  
make over the stores and the other formalities completed there- 
after. 



:b) The sale indent will be prepared and sent within a fortnight 
by the concerned store Depot. Subsequent to this, the sale 
bill will also be forwarded within 15 days Yrom the issue of 
sale indent and the Chief Accounts Officer, Ofiice of the 
General Manager, Telecom. Stares, Calcutta would further 
pursue realisation of the amount from the User/Purchasing 
Department. The overall responsibility of the realisation of 
the charges will vest with the General Manager, Telecom. Stores, 
Calcutta and all cases of abnormal delay of more than six 
months will also be reported to this office, for taking up with 
the user departments at the highest level. Hence-forth, all sale 
of store items for emergent cases referred to above will be made 
through the de~arhen ta l  store depots. Detailed instructions in 
the matter to the various store depots following the above proce- 
dure may be further issued by the General Manager, Telecom. 
Stores. Calcutta under intimation to this office. 

3. In exceptional cases where the units are required to make direct 
supply to the user departments under instructions from this office, they 
will show the transaction as of having "returned to stock" so that the con- 
cerned Store Depot can take further action as for the sales from a Store 
Depot. Before effecting the direct 5ales. as above, the concerned heads of 
Telecom. Circlcs/Telephone District< will also complete the following other 
formalitic5:- 

( i h  Obtain the sales ratez of the stores in queqtion from the Chief 
Accounts Officer, Office of the General Manager Telecom. 
Stores, CaIcutta alongwith the other charges payable. 

(ii) Quote these rates to the concerned user Government Depart- 
ments against their requisition for the stores. 

(iii) Obtain an acceptance from the user sovernment department 
for the above rates, alongwith an undertaking that in the event 
of delay of more than one year from the date of issue of bill, they 
will also be liable to pay interest charges at the rate of 10 per cent 
for the entire period beyond one year from the date of issue 
of bills alongwith the other charses. 

The above acceptance and undertaking will be subsequently fonvard- 
ed to the Chief Accounts Officer, Office of the General Manager, Telecom. 
Stores. Calcutta for realisation of the charges, as per the proceduce, already 
indicated above. for sales throuph Store Depot. 

(S. P. Sovani) 
Director (MMC) 

Copy t0:- 
1. C. T.  S., Bombay/Calcutta/Madras'Jabdpur'New Delhi. 
2. Director (MMC), P & T Directorate. 
3. A. D. O. (MT), P & T Directorate. 



Recommendation 
The Committee regret to note that although the claim for compensa- 

tion for premature surrender of the facility together with the rental charges 
amounting to Rs. 195.91 1/- was preferred on 13-4-1971, it remained 
wealised until 27-8-1976. The Committee fail to understand why when 
tbe claim was actually preferred by the Divisional Engineer Telephones, 
Gauhari upon the Assam Government on 13-4-1971, duplicates ot the 
same were sent to Government of Assam after 3 years i.e. on 25-4-1974. 
This gives rise to doubts in the mind of the Committee that either the 
Claim preferred on 13-4-1971 had not been taken note of by the State 
Government or the bills had not actually been despatched at all. The 
whole matter needs to be thoroughly investigated. The Committee desire 
that departmental instralctions may be issued to all heads of telephone Dis- 
tricts, impressing upon them the need to halise such matters by taking 
initiative as necessary at higher levels and not remain content with mere 
routine correspondence. 

[Sl. No. 11, Para 1.55 of Appcndix 1V to 43rd Report of the P.A.C. 
(6th Lok Sabha)] 

Action Taken 
The case has been investigated. The claim was actually preferred by 

the Divisional Engineer Wireless, Gauhati on 13-4-1971. Original papers 
have since been traced in the Secretariat of the State Government. 

Suitable instructions have, since been issued on 13-2-1978 10 all Units 
(ANNEXURE) to take systematic follow up action. 

This has been seen by the Chief Auditor P & T. 
[Ministry of Communications (P & T Board) U.O. No. 27-9/77-B 

C Dated 5-8- 19781 
ANNEXURE 

INDIAN POSTS AND TELEGRAPHS DEPARTM.ENT 
OFFICE OF THE DIRECTOR GENERAL OF POSTS & TELE- 

GRAPHS 
No. 23-5/78-TR Dated. 13/2/1978. 
to 

All Heads of Telecom. Circles. 
All Heads of Telephone Distts., 

S U B J E C T : - < O ! ~ ~ C ~ ~ O ~  of outstanding bills o f  rental and compensation for 
telegraphltelephone and T .  P .  Circuits. 

In their 43rd Report (Sixth Lok Sabha), Public Accounts Committee 
have observed the following:- 

"The Committee regret to note that although the claim for cornL 
pensation for premature surrender of the facility topether with 
the rental charges amounting to Rs. 1,95,911 was preferred 
on 13/4/71, it remained unreal id  until 27/8/76. The Corn- 



mittee fail to understand why a d  when the claim was actually 
preferred by the D. E. Phones, Gauhati upon the Assam 
Govt. on 13/4/71, duplicate of the same were seat to the 
Government of Assam after 3 years i.e. on 25/4/74. I'hiS 
gives rise to doubts in the mind of the Committee that either 
the claim preferred on 13/4/71 had not been taken note of 
by the State Govt. or the bills had not actually been despatch- 
ed at all. The whole matter needs to be thoroughly investigated. 
The Committee desire that departmental instructions may be 
issued to all Heads of Telephone Districts impressing upon 
them the need to finalise such matters by taking initiative as 
necessary at higfier levels and not remain content with mere 
routine correspondence'' 

2. T o  avoid repetition of the irregularities of the nature pointed out by 
the Audit and the long delays it is necessary that all cases of pre-mature 
surrender of circuits, lines and wires, should be promptly attended to and 
claim for compensation thereof as due, should be made expeditiously. 
All out efforts should be made to recover the Government dues, through 
systematic follow up action after raising the claims. 

3. You are also requested to ensure an urgent finalisation of all such 
cases as may be pending at your end or at any othw level, so that those 
are settled as early as possible. 

MI- 
(MOHINDER PAL SINGH) 

DEPUTY DIRECl'OR GENERAL (TA) 
TELEPHONE N0.380640 

Recommendation 
The Committee regret that there has been a failure on the part of the 

P & T Department to prefer claim in time of Rs. 25,000 being the com- 
pensation for cancellation of a project for opening a PCO* at Tikarapara 
Dam Site which was sanctioned in March, 1964 after the Government o£ 
Orissa guaranteed a revenue of Rs. 13,100 per annum therefrom Under 
the Departmental regulations, compensation has to be claimed within 
three months of the cancellation of the facilities. The P & T Department 
preferred the claim in October 1975, i.e. after a lapse of six years. The 
Minietry have conceded that "the bills were not issued in time due to ovec 
sight on the part of the Divisional Office." The Committee would like that 
individual responsibility for the lapse should be fixed and suitable action 
talcen. 
*Public Call Office 

[S. No. 12, Para 1.61 of Appendix TV to 43rd report of P.A.C. (6th 
Lok Sabha)] 



Adion Taken 

Responsibility for the lapse has been fixed ,and suitable punishment 
awarded to the delinquent ol~cially the Circle. 

[Ministry of Communications (P  & T Board) U.O. No. 27-9/77-B 
dated 22-6-1978] 

The Ministry of Communications (P & T Department) Subsequently in- 
formed as follows through anotl~cr action taken note sent vide their U.O. No. 
21/9/77-B-Pt. dated 7 November, 1978:- 

"Responsibility for the lapse has been fixed and the concerned official 
awarded "Censure" by the Circle. 

This has been seen by Chief Auditor P & T" 

Recommendation 

The Committee note that a register has since been introduced to keep 
a watch over the progress of work from the date the firm demand is received 
till the date the bills are issued and instructions to this effect have been 
issued to a11 Heads of Circles/Telephone Districts. The Committee would 
l i e  the Department to keep a watch that the instructions are in fact scru- 
pulously observed to obviate recurrence of such instances. 

[SI. No. 13, Para 1.62 of Appendix IV to 43rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

Instructions are there that proper maintenance of Register should be 
checked by Accounts Officer (Internal Check) and in the Office itself by 
the Internal Check Group. 

pinistry of Communications (P&T Board) U.O. No. 27-9177-B 
Dated 22-6-1 9781 

Recommendation 

From the foregoin? paragraphs, the Committee have come to the 
inescapable conclusion that the mechanism available with the PBiT Depart- 
ment for the realisation of the departmental dues has been ineffective and 
inadequate. Non-recovery or delaved recovery of rentals has become a r e p  
lar feature in that Department, as is evident from the instances cited by the 
Committee in their previous reports. Instructions issued by the Department 
from time to tine have been obwved more in the breach than in the 
observance. The Committee in their 145th Report (5th Lok Sabha) have 



regretted the absence of a foolproof system for keeping a watch over the 
recovery of rent and compensation. They had desired a detailed note from 

Ministry about the impact of the measures which the Department had 
promised to adopt for avoiding delays in recoveries. From the reply of 
the Government to this recommendation contained in their 189th Report 
(5th Lok Sabha), the Committee note that "The system of checks has also 
,&en strengthened with effect from August, 1974". The Committee have 
further been informed by the Ministry in a written note dated 15-3-77 that 
the Internal Check Organisation has smce been extended to all the Telecom. 
Circles and Telephone Districts. Internal Check has also been extended to 
cover the P&T Dispensaries. As a result of the inspections conducted by 
the Internal Check Organisation, the P&T Department have detected cases 
of short billing (Rs. 14.52 Iakhs) short recoveries (Rs. 2.31 lakhs), non- 
billing Rs. 11.08 laflhs). 4 case of excess payment to the extent of 
Rs. 17.26 lakhs to Overseas Communications Services in settlement Account 
was also detected during the year 1975-76. 

[Sl. No. 15, Para 1.64 of Appendix IV to 43rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

No comments are offered being factual. 

[Ministry of Communications (P&T Board) U.O. No. 27-9177-B 
Dated 22-6-1978] 

Recommendation 

While the Committee appreciate the steps taken by the Internal Check 
Organisation to detect cases of short billing. non-billing etc., they would 
like that a vigilant watch should be exercised and all cases of lapses should 
be fully investigated so as to fix and enforce responsibility and account- 
ability to safeguard public revenue. 

[SI. No. 16, Para 1.65 of Appendix IV to 43rd Report of the PAC 
(6th Lok Sabha)] 

Action Taken 

Nccessnry instructions have been issued in the matter. 

[Ministry of Communications (PQT Board) U.O. No. 27-9/77-B 
Dated 22-6-1978] 

Recommendation 

The Committee note that in case of a demand for anv service for which 
annud rent is chargeable at a fixed percentage of capital cost of work, an 
estimate for the work is prepared by the Department of P&T taking into 



pcw)uod ground caat of equipment, stares and of foreswable expeuases am% 
the annual reat is calculatad at a pseecribed percentase of 115 pet cent of 
the ~6eimPted cost. Based on this formula the annual rent of a 1000 line 
p h a b  avtamatic exchange to be installed at an estimated cost of Rs. 3.70 
lakh ia the Tajmahal Hotel, Bombay was fixed at 'Rs. 0.81 lakh. 

[a. No. 17, Para 2.14 of Appendix IV to 43rd Report of PAC (6th. 
Lok Sabha)l. 

Action Taken 

These are only factual details. 

This has been seen by Chief Auditor (P&T). 
I' 

pinistry of Communications (P&T Board) U.O. No. 27-9/7743 
Dated 1 1-5-1 978 1. 

Recommendation 

The Committee are surprised that though on commissioning of the 
exchange in January, 1972 thc actual expenditure booked upto March, 1972 
iQ Ebc accounts against this work was already 89 per cent high (Rs. 7.01 
I8kbfi) no action was taken to revise the rent and intimate the same to the 
Hotel. It was only in June, 1973 that the Hotel wa5 informed that the 
revised rent on the basis of cost of work was Rs. 2.10 lakhs per annum. 
T b  plea of the Ministry for not intimating the revised rent to the Hotel in 
March 1972 to the effect that some more expenditure on account of cost of 
d e s  and escalation charges on Indian Telephone Industry's material used 
wsf anticipated, is somewhat strange as this expenditure was forseeable and 
cauld have been easily taken into account at that time. The Hotel should 
have at least been intimated of the impending revision of the rent and 
given a fair idea of it. 

[SI. No. 18, para 2.15 of Appendix IV to 43rd Report of PAC 
(6th Lok Sabha)] 

Action Taken 

Noted. In future, action will be taken to intimate revised rent as soon 
as possible. 

This bas been seen by Chief Auditor OP&T). 
[hrlinistry of Communications (P&T Board) U.O. No. 27-9/7743 

Dated 1 1 -S-l978J 



The Committee note that there has been inordinate delay in effecting 
tbc recovery of the rent in installation of the exchange due to the under- 
estimation of the annual rent and subsequently due to faulty calculations of 
the: rental charges. It is regrettable that the bills for arrears of rental to the 
Went of Rs. 2,43,691 covering the period from 23-1-1972 to 31-5-1977 
was issued by the Department of P&T as late as 16 December 1976 which 
was paid by the party on 13-4-1977. 

[Sl. No, 21, of Para 2.18 of Appendix 1V to 43rd Report of P.A.C. 
(6th Lok Sabha)] 

'Action Taken 

Bills covering arrears of rental consequent on revision was initially sent 
to the party on 7-1 2-1973. On their representation, the case was reviewd 
and revised bill sent on 12-9-75. The party made "on Account" payment 
of Rs. 1.70 lakhs and held back payment of the balance pending disposal 
of their representation to the Minister. The decision on the representation 
was communicated to the party on 1-12-1976. Thereafter, the matter was 
pursued with the party and the disputed amount in rental upto 31-5-77 
settled on 13-4-1977. 

This has been seen by Chief Auditor P&T. 

w i n i s t ~  of Communicstions (P&T Board) U.O. No. 27-9/77-B 
Dated 11-5-1978] 

The Ministry of Communications (P&T Departn~ent) subsequently in- 
bnmd as follows through another action taken note sent vide their U.O. 
No. 27-9/77-B. Pt, dated 7 November, 1978:- 

"Responsibility for the lapse has been fixed and the concerned 
official awarded Censure by the Circle. 

This has been seen by Chief Auditor PBT." 

Recommendation 
., 

The Committee note that the trank caU rates of 60 paise in resS 
or radial distances exceeding 20 kilometres and 30 paise for radial distance 
upto 20 kilmmtrcs, then prevailing in the country, were not extended and 
made applicable to the five telephone Exchanges in Goa after they were 
taken over by the Posts m d  Telegraphs Department in December, 1961, 
oo liberation of Goa. Tmtead, it was decided in February. 1962 to retain 
the old fiat rate of 50 paiee for a trunk call of 3 minutes duration between 
all dm mbanges ia Goa arr wete king charged by tbe Pmmgesa adminis- 



&ration betore liberation. This uniform rate continued to be charged even 
after 12 more exchanges were opened in Goa upto March, 1974. At the 
time of taking a decision the period upto which the flat rate was to remain 
in force in Goa was not specified. According to the Ministry of Communi-' 
cations, the flat rate was retained in Goa as no loss was expected to the 
Department, but on the other hand it had the advantage of simplification 
in the matter of pricing and ot accounting procedures, besides maintaining 
the prevalent conditions undisturbed in Goa. 

The Committee see t i 0  reason why the financial implications of the 
retention of flat rate in Goa telephone exchanges were not worked out when 
based on detailed calculations, the trunk tariffs were revised for the rest of 
the country in October, 1962, January, 1966 and May, 1974. Though 
there was an additional rrlenue of Rs. 1.58 lakhs upto 15 January 1966 
on account of the retention of the flat rate of 50 paise, the Posts and 
Telegaphs Department had to under-go a loss of Rs. 3.32 lakhs during 
the period between 16 January 1966 and April, 1974 owing to the non- 
introduction of All India Trunk Call rates in Goa. The Cornmittec would 
like the Department to take suitable measures to obviate recurrence of 
such instances. 

[SI. Nos. 22 and 23 (Paragraphs 3.15 2nd 3.16) of Appendix 1V to 
43rd Report of PAC (6th Lok Sabha)] 

Action Taken 

Instructions have been issued to all the Heads of CircleslDistricts to 
ensure that the trunk call rates prescribed in the Indian Telegraph Rules 
are followed without exception. The Heads of CirclesIDistricts have also 
been asked to confirm that there are now no pockets anywhere in India 
with a rate structure differem from the All India Pattern of trunk call 
rates. 

ministry of Communications (P & T Board U.O. No. 27-9/77-B dated 
22-6-1978] 

The Committee note that a project estimate for Rs. 1.50 lakhs was 
sanctioned by the Director General. Posts and Telegraphs, in December. 
1962 for installation of the &channel carrier system between Kota and 
Agra to meet tbe increasing demand of trunk traffic from the fast developing 
industrial term of Kota. Tnstallatim of the equipment, already received 
in March, 1964, was held up for want of accommodation at Hindaun for 



repeater station and due to delay in re-transposition of wires between Kota 
and Agra. The retransposition work, though planned in 1960 could not 
be commenced till November 1966 due to the fact that it took Eve to six 
years in receiving the line stores. The Ministry have submitted that as a 
result of the decision taken in 1958 to re-transpose a number of non-C-8 
lines in the country to render them suitable for 8--channel carrier working, 
the limited quantity of stores available at that time fell short of the large- 
scale requirements for meeting the needs all over the country. 

[Sl. No. 24, Para 4.17 of Appendix IV to 43rd Report of P.A.C. (6th 
Lok Sabha)]. 

Action Taken 

It is a fact that there were a very large number of non-C-8 lines which 
had been erected before the advent of carrier technology. C-8 lines were 
erected only after the P & T went in for multi-channel carrier working. 
The decision taken in 1960 affected most of the non-C-8 lines and it is a 
fact that material resources did not permit modification of all the non-C-8 
lines at one stroke. The modification is being carried out progressively 
and a number of lines have since been modified for multi-channel carrier 
working. 

[Ministry of Communications (P  & T Board) U.O. No. 27- 
9177-B dated 22-6-1978] 

Recommendation 

The Committee are dibtrcssed to note that though the work of re- 
transposition of wires W ~ S  commenced in November. 1966, there is no 
record available in the Ministry of Communications to indicate as to whe- 
ther or not the probable cornmcncement and completion dates of the 
re-transposition work in the Agra-Kota Section were considered before the 
carrier equipment, received in March, 1964. was transferred in March 
1966 to be utilised for installation of 8-channel system between Jabalpur 
and Bhopal. The re-transposition work of wires was completed in Decem- 
ber 1967 and tested after 8 months in August, 1968. Although it  had 
already been decided in September 1967 to divert the equipment for the 
3-channel carrier svstem for Jnipur-Jodhpur route to Kota-Agra route, it 
was only in January, 1969 that the equipment for the Kota-Agm 
route was received. The Committee feel that had timely action 
been taken to tranqfer the equipment in 1967 as scheduled. the &hmncl 
carrier system for Kota-Ap-a route would have been commissioned in early 
1968. The Committee are led to the inescapable conclusion that the 
delay in commissioning the system was as much due to procedural defects 



as tibe faiBvm on tbc paa of time responsible foz its execution. Com- 
mittee would like that conclusive and d a t i v e  s tep are taken to see that 
such delays do not recur. 

[Sl. No. 25, Para 4.18 of Appendix N to 43rd Report of PAC (6th 
Lok Sabha)] 

Regional Trunk Planning Committees have since been established in 
the fow Zones with a view to ensure better Coordination of line works and 
Careex. This has improved matters considerably. Even so, necessary ins- 
tructions to all the Heads of Telecommunications, Circles have been issued 
for proper coordinstion of line works and carrier to obviate cases of type 
commented on by the PAC. 

m s t r y  of Communications (P & T Board) U.O. No. 27-9/77-8 
dated 22-6-1978)] 

The placement by the Posts and Telegraphs Department of an order 
to the tune of 763 thousands U.S. Dollars (about Rs. 5.728 thousands) 
on M/s. Teledyne INET, a foreign firm for the supply of 147 "no-break 
power plants" and spares has revealed certain disconcerting features. 
[a. No. 29, Para 5.41 of Appendix IV to 43rd Report of the PAC 

(6th Lok Sabha).] 

Action Taken 
Noted. 

winistry of Commanicstions (P & T Board) U.O. No. 27-9/77-B 
Dated 22-6-1978.] 

?'be no-break power plants are meant for providing uabterrupted 
power supply b the co-axial cable system in the event of power failure. 
B response to global tenders, floated by the P & T Department, 19 offers 
were received in June, 1970. The lowest offer was from the aforesaid 
iirm ia the United States of America. Since the P & T Deptt., did not 
have any experience or dealings with this firm, tbey wrote in June 1970 
to the India Supply Mission, Washington to ascertain information about 
the standing, past performance id capacity of the finn. W i t h  waiting 
fm tbe requisite iafannation calk8 for from the India Supply Nliaoion, an 
advance order was placed in August 1970 on the rtannmeadatioas of b 
T& Evalaation Committee which was sct up to evaluate t& o ~ r s .  Th6 
Evaluation Committee do not appear to have been apprised specifically 



of tbe reference made to Ihhe Sapply Micrsion, even ftboq& one of its 
Members .himself had d e m e d  the communication to I.S.M., Waslaiagtoa 

"~rS1. No. 30, Para 5.42 Appendix IV to 43rd Report of the P.A.C. (6th 
Lok Sabha).] 

Action Taken 

Noted. 

[Ministry of Communications (P & T Board) U.O. No. 27-9177-B 
Dated 22-6-1978.] 

t 
Recommendation 

The Committee are not satisfied with the plea advanced by the Deptt. 
that the supply order was placed consequent on receipt of detailed informa- 
tion from the firm itself inter alia indicating that they had been the 
supplier to the American Defence establishments and other areas all over 
the world. It is evident that the Department relied on the information 
furnished by the foreign firm with which they had no prior dealings, with- 
out making independent enquiries on their own or through the lndia Supply 
Mission, Washington to check the veracity of this information. The Com- 
mittee consider that the Department should have fully satisfied themselves 
about the capabilities, past performance and capacity of the foreign firm, 
more so when the supply order was of a very high value. That this was 
not done confirms misgivings in the mind of the Committee that the order 
was rushed through without obtaining detailed factual information about 
're capability, reliability and standing of the firm for undertaking the 

work order. Thc Committee deprecate this lapse on the part of the 
Department. 

[Sl. No. 31. Para 5.43 of Appcndix 1V to 33rd Report of PAC (6th 
Lo% Sabha) .] 

Action Taken 

Notec. 

[hfinistry of Communications ( P  % T Board) U.O. No. 27-9j77--B 
Dated 22-6-1978.] 

The Committee note that in August 1972 an order was placed by dhe 
Directcr General Supplies and Disposals on MIS. Jessop & Co. Ltd., 

.Calcutra for the supply af a high speed hydraulic cold sawing machine at 
a cost at Rs. 1.26 lakhs in connection with the production of microwave 



towers. The machine was received in November, 1972 in the telecum- 
aunication factory at Jabalpur with some damaged parts. After repair- 
to the damaged parts, the machine was commissioned in May 1973, 
Though, according to the terms of the supply order, payment to the 
extent of 95 per cent of the cost of machine and spares (Rs. 1.13 lakhs) 
was made to the suppliers in March 1973 against proof of despatch after 
inspection in September, 1972, the machine due to one defect or the other 
could not be put to proper use till September, 1975 except that it worked 
for a period of about 1) months in May and June 1973 and for a short 
spell of 69 hours in October 1974. What has distressed the Committee 
is the fact that payment was made to the firm without evcn putting the 
machine to trial for a reasonable period, particularly when it had been 
received with damaged parts. The machine. evcn after final repairs in 
September, 1976, had to work at lower speeds as good blades bad not 
been supplied by the firm which, as Audit have pointed out. "would have 
enabled trying on the machine for working at highcr speed as incorporated 
in the specification". The Committee would like to know whether the 
good quality blades have since been received from the firm. 

[SI. No. 41, Para 6.17 of Appendix IV to 43rd Report (1974-751 of the 
PAC (6th Lok Sabha); 

Action Taken 

The contract finaiised by the DGS&D provided for 95 per cent payment 
after inspection and proof of despatch. No provision is made for a 
trial run and reliance is generally placed on the warranty clause. It may 
!-2 mentioned for the kind information of the Committee that good quality 
blades have since been received. 

[Ministry of Communications (P & T Board) U.O. No. 27-9'77-B 
Dated 22-6- 19781 

Recommendation 

It appears to the Committee that the machine remained practically 
mused from July 1973 to Auy~st. 1975 except for a few days (69 hours) 
in October, 1974. In a written note furniqhed to the Committee, the 
Ministry stated that the firm could not demonstrate proper functioning 
of the machine doe to want of blades during July, 1973 and the Manager, 
Telecom. Factory, Jabalpur tried to purchase the blades from other sources 
and was able to procure it in May, 1974. The fact, however remains that 
the machine was not re-commissioned for a considerable length of time. 



The plea of the Ministry of Communications that the production of micro- 
wave towers did not suffer as the cutting of angles was done by alternative 
means, viz., gas cutting, does not sound convincing. The fact cannot 
be gainsaid that the gas cutting process is not only a slow process but 
also needs another operation for shaping the edges true. 

[SI. No. 43, Para 6.19 of Appendix JV to 43rd Report of the PAC (6th 
Lok Sabha)] 

Action Taken 

The remarks of the Committee have been noted. 

[Ministry of Communications ( P  &: T Board) U.O. 27-9:77-3 Dated 
22-6-1978.] 

Recommendation 

At the same time the Committee would also like to emphasis that 
suitable steps should be taken by the P 8. T Department to ensure that 
adequate and proper steps are taken for supervision over the working 
and up-keep of costly mxhines and that only trained and dependable staff 
are allowed to handle them. 

[SI. No .  45, Para 6.91 of Appendix IV to 43rd Report of the PAC (6th 
Lok Sabha)] 

Action Taken 

Bcfore operating new machines. it is verified that the staff are compe- 
tent to handle these machines. However, this matter has been reviewed 
by the: P 6: T Department and instructions have been issued to GMTF 
regnrdmg action to be taken in future when new machines are purchased 
so that disputes of the type which have arisen in this case, are avoided. 

[Ministry of Communications (P & T Board) U.0 .  No. 27-9i77-B 
Dated 22-6-1978.; 



CHAPTER I11 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLY 

Recommendation 

The facts of the cae ,  as disclosed in the Audit paragraph, are very dis- 
quieting. First there was an abnormal delay of almost 8 years in sending 
rent bills to the Defence Department for the supply of two pairs of copper- 
weld wires in July 1966. When the rent bills aggregating Rs. 2.09 lakhs 
were sent to the Dcfence Department in April 1974, a sum of Rs. 0.27 
lakhs only was paid by that Department till December 1975. It is surprising 
that the P 8; T Department acquiesed with the caveat furnished by the 
Defence Department that the claim for Rs. 0.50 Iakh as rent for July 1966 
to November 1967 was time-barred, the Defence Department had accepted 
the liability of p:iying only Rs. 1.32 lakhs which was eventually paid on 
29-12-1975. 

[Sl. No. 2, Para 1.15 of Appcndix IV to 43rd Report of PAC (6th 
Lok Sabha)] 

Action Taken 

There is no time limit after which the telephone bills become time 
barred. The balance amount of Rs. 0.50 lakh has since been adjusted 
out of refund due to the Army Authoritim on some other account. 

winistry of Communication< (P. & T. Board) U.O. No. 27-9!77-B 
Dated 22-6-1978] 

Recommendation 

The Committee deplore the inordinate delay in settling the bill for 
rental in respect of underground cables supplied to  the Defence Department 
by  the P&T authorities. From the facts of the case. the Committee learn 
that the initial daim for Rs. 4.20 lakhs was issued on 21 June 1972. A 
supplementary biIl was issued in May 1974 to cover the difference between 
the rent already claimed and the rent actually due up to March 1974. The 
Defence Department having disputed the basis of calculatiog, the matter 
remained under investigation till 15 December 1975 when the point of 



mew of the Defence Departlncttt was upheld. The bill for a reduced 
amount, viz. Rs. 8.70 lakhs iustead of Rs. 16.45 lakhs orginally claimed 
was paid on 28 Avgust 1976. The Committee wonld like the responsibi- 
lity for the delay in settling the IW to be fixed. The rationale for the ic 
duction of the rental may also be explained to the Committee. As instan- 
ces regarding incorrect billing are on the increase, the Committee would 
like that comprehensive instructions are issued to all Telephone Divisions 
as to the procedure for checking and prepring bills so that instances d 
the type mentioned in the Audit para do not recur. 

(Sl. No. 7, Para, 1.35 of Appendix IV to 43rd Report of the P.A.C.) 

Action Taken 

The delay in settlement of the bill wae not due to any laxity on the 
part of the Division but as a rcsult of raising piece-meal objec- 
tions by the Amiy Authorities. When those objections were 
sorted out one by one over a period d time, the Army Authorities disputed 
the basis of calculations of the rent for the cables. They were of the view 
that fraction of the cable less than one km. had to be grouped up and charg- 
ed accordingly instead of charging the rent after taking each cable as a 
separate cable and charging each fraction of the cable as one km. The 
initial calculations made by the P&T Department were on the basis of the 
practice that was then obtaining, However. the Army Authorities. took 
up the case with the P&T Directorate where the matter remained under 
examination till end of 1975. Final decision with the concurrence of the 
Finance was conveyed under Directorate Memo. No. 3-34173-R dated 
15.12.1 975, (copy enclosed). It was decided that since each under-ground 
cable picked up on route had been led into under-pound Army PBX and 
led back after termination, the leading in and leading out lengths of each 
cable should he combined together irrespective of whether those length9 
were laid in the same or different trenches and charged on the rates ptes- 
crEbad for external private wires. No charge was required to be levied for 
d e s  laid between MDF and Switch Board of the under-grouped PBX 
tructions have been issued to all concerned vide this --Ifi7,(bfo8follokET 
as they form part of the exchange wiring. The revised rent was according 
calculated and, after check, was quoted to €be Army Authorities. The 
entire payment of Rs. 8.7 lakhq was finally received from the Army Autho- 
rities on 27.8.76 (Annewre-TI Neverthekss, suitable instructions have 
been issued to all concerned vide this office letter No. 23-10/78-TR dated 
26.5.78 (ANNEXURE-IT) 

f'blhistry of Cwmnuniattions W&T EhrdJ U.O. No. 27.3/77-R Dated 

22.6.19783 



ANNEXURE I 

INDIAN POSTS AND TELEGRA,PHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL OF POSTS & TELEGRAPHS 

PARLIAMENT STREET, NEW DELHI-110001. 

COPY. 

Dated the 15th December, 1975- 

' h e  G. M. Teleoom., 
N.W. Circle, 
Arnbala- 133001. 

S u ~ ~ ~ c r : P r o v i s i o n  of underground cables lor inrrallarion of stand by mili- 
tary exchange. 

Ref : ( i )  DEP Jullundnur D.O. No. PG-3/Rep/125 dt. 28-1 1-74 address- 
ed to ADG(R), P&T Directorate. 

(ii) Army Headquarters letter No. 64959/67(a) dated 11-1 1-74 
addressed to ADG(R), P&T Directorate. 

The rental charges etc. quoted by D.E. Phones, Jullundur to Army 
Authorities for laying certain cables between Jullundur Cantonment Army 
PABX and the underground PABX at Jullundur have been examined in 
detail. It has been decided that the Army Authorities may be charged on 
tbe following basis :- 

(i) Since each underground cable picked up on route has been led 
into the underground army PBX and led hack after termina- 
tion, the leading in and leading out lengths of each cable may 
be combined together, irrespective of whether these lengths were 
laid in the same or different trenches and charged at the rat- 
prescribed from time to time for external private wires. Tn 
addition rent for the existing PBX connections will continue 
to be charged at the usual rates. 

(ii) All the actual cable terminations of the leading in and leading 
out cables, wherever made, should be charged at the prescribed 
rate of Rs. 501- pcr termination. According to D.E. Phones, 
Jullundur, total terminations are only 1200 (600 for cables 
led into undergmmd Army PBX and 600 for cables led out 
tbedrom). 



(iii) No chargca are required to be levied for tbc C Q W ~  Wd 
bctween MDF and Switch BOard of underground PBX as they 
form part of the exchange wiring. 

This issues with the concurrence d Finance Advice wde U.O. No. 
11407-FA 1/75 dated 6-12-1975. 

P. C. GUPTA, 
Assistant Director General ( P H B )  

INDJAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL POSTS AND TELiEGRAPHS 

NO. 23-1 0/78-TR 
Dated the, 26-5-1978. 

All Heads of Telecom. Circles, 
All Heads of Telephone Dstricts. 

SUBJECT : Incorrecf billin? Jor teleplumes, circuits and privore relephone 
wires etc. 

In their 43rd report (6th Loh Sabha). the Public Accounts Committee 
have observed the followiny:- 

"The Committee deplore the inordinate delay in settling the bills for 
rental in respect of undergrodnd cables supplied to the Defence 
Department by the P&T Authorities. From the fact of the 
case, the Committee learn that initial claim for Rs. 3.20 lakhs 
was issued on 21-6-1972. A supplementary bill was issued in 
Mav 1973 to cover the difference between the rental already 
claimed and the rental actually due upto March 1974. The 
Defence Department having disputed the basis of c?lculation, 
the matter remained under investigation till 15-1 2-1975 when 
the p i n t  of view of Defence Department wag upheld. The 
hill for a reduced amount, viz.. Rs. 8.70 lakhs instead of 
Rs. 16.45 lakhs originally claimed was paid on 28-8-1976. 
The Committee would like the responsibility for the delay in 
settlhg the bill to be fixed. The rationale for the reduction 
of the rental may also be explained to the Committee. As 
instance regarding incorrect billing are on the increase, the 
Committee wauld like that comprehensive instructionr; are 
issued to ail telephone Divisionq as to the procedure for check- 
ing and preparing bills so that instances of the type mentioned 
in the Audit Pam do not recur. 



2. To avoid complaints, the n e d  for accurate and prompt biri.111~ with 
a view to collecting the Department's revenue as well as maintaining tho 
goodwiU of the subscribers cannot be overemphasized. In this connee 
t h  clarification about the rental to be cbarged for the provision of under- 
ground cables had been issued vide this ofice letter No. 3-34/73-R d a W  
15- 12-1975 (copy enclosed for reference). 

3. Attention is also invited to the instructions issued vide this ofiicc 
circular letter No. 2-46173-TR dated 5-9- 1973 regarding prompt issue of 
bills and circular letter No. 23- 1 1 /73-TR dated 3 1-5- 1975 regarding main- 
tenance of Register for watching progress of works relating to Circuits and 
other facilities provided on R&G basis. In order to obviate any possibility 
of failure to issue revised rent and guarantee terms, a periodical review of 
the Works Register should be made to examine whether the cost of work 
has exceeded by more than 10 per cent. 

4. Suitable instructions may again be issued to all concerned that bills 
should be prepared correctly and with care. Cases, in which bills are 
found to have been prepared incorrectly, should be taken serious notice of 
and necessary action taken against the officials concerned. 

w- 
JAGDlSH PRAKASH 

Director (TR) Tele: No. 380 861 

The Committee note that the P&T Department have effected recovery 
of the ~ h o r t  charges for the period from 20 September 197 1 to 3 1-3-1 976 
which were due from the Air Force authorities. They also note that ins- 
tructions have been issued to all Heads of Telecommunication CircleslDis- 
tricts with a view to ensure that such irregularities are scrupulously guarded 
against and that a review should be made of all the facilities provided so 
far to detect omksions and to rectify them. The Committee, however, 
would like to know the results of investigations for short recoveries in 
this particular case. 

[SI. No. 10. Para 1 S O  of Appendix T V 4 3 r d  report (Sixth Lolr Sabha)] 

Action Taken 

Investigation made in this case has revealed that Rent and Guarantee 
c h r g s  were calculated at old rate as P&T hirectorate letter No. 3-1 8167- 
R dated 6-1-67 ardaiing revision of rates from 15 parcentape to 18 par- 
ecntane was not received in the Engineering Divisim concerned which 
was formed in 1971 owt of another Svision. The Telecsrit Circle con- 



c d  is taking action to issw 
rcc-ane of such mistakes. 

[Ministry of Communications 

suitable instructions to safeguard against 

(P&'r Board) U.O. No. 27-9/77-B Dated 
22-6- 19781 

Further according to the departmental procedure, once the rentid quo- 
ted has been duly accepted by the applicant sucb rental should be treated 
as final unless preparation of revised estimate is found necesm-y when 
actual expenditure exceed\ bJ more th 111 10 per cm.  of 111: estimated 
oost, in which case the final rental shall be based on the reviwd estimate 
plus 15 per cent. thereof. In the present case though the expenditure 
had exceeded the estimated cobt by more than 10 per cznt. in January 
1972 no revision of the estimate was undertaken. This is more repre- 
hensible. The Committee are perturbed to learn from the Ministry that 
the reasons for this are still being investigated although the exchange was 
commissioned as far back as in 1972. The Committee woould like that 
Ibe investigation should be concluded without further delay and responsi- 
bility for the lapse fixed. 

[S. No. 19, Para 2.1 6 of Appendix TV of 43rd Report of P.A.C (6th 
Lok Sabha)] 

In this case an accurate idea of the expenditure incurred (and to be 
Incurred) was known finally in February 1973 and immediately action 
was taken to revise the rental. The party was advised in June 73. 

Regarding responsibility for delay in revising the rent the delay was 
partly due to shortage of staff. Remedial measures have now been taken 
at the Circle level by issuing suitable procedural instructions and augmcnt- 
kg the organisation for quicker action. 

@histry of Communications (P&T Board) U.O. No. 27-9/77-B Dated 
11-5-1978] 

While calculating the annual rent, the precmtage towards annual re- 
cmring expenditure applicable M a mand exchange, viz., 29 percentage 
was ad- instead of 19 per cent. as would be applicable for an auto- 
asdk: exclmge. WIS m t t a d  in an error of an addidml RK 52.000- 
k'tbe mmtlal reat for the a* archango in the Hotd. The Cammirtee 



f.d that Ehir error ebcb.pad thb notice d the Accounts Bmnch dqnte 
their verification of the calculations, M o m e r ,  the hi& rental oL 
Rs. 2.10 lakhs was also due to the fact that this had been calculated ol 
the actual expenditure and not on the revised estimate. In such case, tho 
addition of 15 per cent. was not necessary. The Committee would l ib  
Ihe Department of P&T to evolve some inbuilt mechanism to ensure 
mist* of this nature do  not recur. 

[S. No. 20, Para 2.17 of Appendix IV 43rd Report of P.A.C. (6tb 
Lok Sabhs)] 

While the comct  percentages were adopted at the time of preparation 
of the originai estimate, percentages applicable to Manual Exchange w e r m  
inadvertantly app!ied to this automatic board and this some how escaped 
notice. The lnternal Check Units have since been established and also 
aug~hwtcd. 

T h i  has been seen by Chief Auditor P&T 

[Ministry of Comn~unication (P&T Board) U.O. No. 27-9177-B Dated 
1 1-5-1978] 

Recommendation 

It was pointed out to the Committee that it was not desirable to have 
mixed gauges 01 wires, I.;:. Copper and ACSR in a full re-peater section a8 
between Agra and Kota and it was necessary that the entire pair should 
have been of copper or be replaced by ACSR completely. With a veiw 
to remedying the problems of thefts of wires the copper wircs between Kota- 
Agia route were replaced by aluminium between June 1972 and October 
1973 at a cwt of Rs. 12.28 lakhs. The Committee are. however, unablt 
to  understand why the aluminium wires were not tried before closing the 
8-channel carrior system of Kota-Agra route in December 1970, particular- 
ly when the whole question of using th ACSR wires was already under 
consideration at that time. The Committee are further distressed to note 
that though another set of carrier equipment waq received by diversion from 
aher wnrks and installed in December 1972, it could be cnmmissionad 
d y  in September 1974. 

IS!. No. 27. Para 4.20 of Appendix l V - 4 3 r d  Report of PAC (6th 
Lok Sabha)] 4 

bacisioa to use ACSR wire on trunk l ine  was lalm! by the bapart- 
m # t  in tbe beginning of 1972. The actual receipt d wire at th6 

i 



sil, dm needed some time. Houa*ar, tbe work m e  carried out witbwt 
any &lay after the wire was received. 

There were two reasons why the equipment installed in 1972 could 
not be commissioned upto September 1974. Since the copper wires b e i q  
s?olen, ACSR wires had to be erected and the work was completed ad 
tested by March 1974. Rectification of faults had to be undertaken and 
then there two cyclones which damaged the lines. The system could thus 
be commissioned only in September 1974, after the lines were restored. 

[Ministry of Communications (P&T Board) U.O. No. 27-9177-B D a t d  
22-6-1 9781 

The Committee note that in 1962 a 3-channel carrier system was func- 
tioning bet- Kota and Agra and on an average out of 80 tnmk calk 
booked daily between kota and Agra about 34 (43 per cent.) used to 
be ineffective. It is a matter of regret that even after commissioning tho 
8-~hannel carrier system in 1974 after a lag of 11 years, the percentage 
of effective calls betwen Kota and Agra has been far from satisfactory. 
From the random surveys carried out it is gathered that 84 per cent. 
of the calls booked on 9 October, 1974 and 100 per cent. calls booked 
on 2 April, 1975 could not be connected dlle to departmental reasons 
alone. It appears to the Committee that the Whole project was conceived 
and executed in a lackadaisical manner. The Committee would l i b  
that a thomuph investigation should be conducted with a view to identie 
the reasons for the shortcomings and to take concerted measures to re- 
medy them. The Committee would like to be apprissd of the a c t i a  
taken and the results achieved in this regard. 

[SI. No. 28, Para 4.2 1 of Appendix TV--43rd Report of P . A  .C.  (6tL 
1-ok Sabha)] 

The traffic between Kota and Agra since installation of &channel car- 
ria system has increased and the ineffective percentage has v e ~  much 
baaasad, aa would be dear from the dgmts given Wow:- 
-- - -- 

Dntr Calla Calh Calls Depart- In rff- 
b o b d  rilictiw ranrrlltd mrntnl prccntrw 

due to r t m n s  
dubacrihms. 
reason- 



Eo. the light of above pdqmaqa aver a genod it is felt that t 4 ~  
.igurrs d 84 per cent and 100 per wig Wective calls may not cor- 
raaly qmsent the benefits of the project. , . 

wistry of Communications (P&T Board) U.O. No. 27-9177-B Dated 
21 126-7-19783 

kcoording to a clause in the acceptance d the tender, the firm waf 
requ,ued to Eurnish a bank guarantee far the amount of each of its bills to 
safeguard the Department against any loss from the date of shipment to 
three months after the receipt of the consignment at the ports in India. The 
Committee are perturbed to note that this basic and vital safeguard was 
deleted by the Department on being informed by the suppliers that the bank- 
iag laws and ~.egulations of their country did not permit theii banks to fur- 
nish such a guarantee. That this deletion was done even without vorifi- 
cation by the Department of the correctness of the aforesaid 
contention of the suppliers and also without making any alternative pro- 
vi6ions for safeguarding the interests of the Government is bafflmg. The 
Committee would like to have a specific explanation from the Department 
for giving up the safeguard. 

[SI. KO. 32. Para, 5.44 of Appendix IV to 43rd Report of PAC (6th Lok 
Sabha)]. 

The provisions of this Bank Guarantee which sball be operative from 
tbe date of shipment to three months after the date of arrival of consign- 
ment at port in India is to safeguard that tho actual despatches are accord- 
ing to the bill of lading till such time that the consignments am received 
and checked. 

In the present case under review, the deletion of this clause has had no 
detrimental effect as the supplies made we.re appropriate in quantity as per 
the orders. - T 

fhGnistry d Communications (P&T Board) U.O. No. 27-9/7743 Dated 
22/26-7-19781 

Subsequent action taken, note submitted by the Ministry of Communi- 
cstiom, (P&T Department) vide thei rU.0. No. 27-19177-B Dated 9 Nov- 
unber, 1978, reads as follows :- 

'In the various purchase order~ ismmi by P&T, a Clause is induded 
rapdring tho amtradors to fnrPisb a racwftJ depobit/bank g u m  fa 



an amount equal to 5 per cent af the total value of the puchase orders. 
This bank guarantee is insiited upon in all the cases. b addition to the 
a w e  bank guarantee, a second bank guarantee is also provided for in the 
TsnQw documents. This second bank guarantee is opesrative from the dab 
of shipment upto a periad of three months after the date of arrival d soar- 
signment at the port in India. This is to safeguard that the actual des- 
tmWbs are according to the bill of ladiig/airway bill. 

Tho purchase orders stipulate that the deliveries are made by 
Iba contractors on FOB bdcic thereby passing the total risk of the consign- 
ments over to the purchasx. AU the consignments are insured by P&T 
born the FOB point for covering the losses, damages etc. during the transit 

, m d  up to tbe ultimate destination. Thus the pmvision of second bank 
guarantee is not considered that vital as other safeguards like bank guarantee/ 
lecurity deposit and the insurance etc. are provided for in the pwrchase 
orders. Deletion of the Clause for 2nd B/Y; is therefore generally agreed 
to whenever specified requests from thc various firms are received. In  the 
present case also, this Clause was deleted on the specific request of the firm 
Tt may, also be stated that deletion of this Clause has had no destrimental 
effect as the supplies made were appropriate in quantity as per the order. 
The first Bank guarantee given by the firm is still valid with the P&T 
Department. 

This has bcen sben by Chief Auditor P&T. 

The Cammittea view with concern the lack of serious approach oa 
he part of P&T Depamnent even in the matter of prescribins security d a  
poeit which was fixed as only 5 per cent of the value dl the order viz. US 
dollar 38,187 even when the Department had ru, direct knowledge of ths 
competence and reliability of the firm. What is more snrprisiag to the 
Committee is the fact that despite the continuing poor performance of the 
firm, the Department have subsequently agreed to reduc8 the bank guaran- 
be amount to the value of the remaining 72 plants, yet to be commis- 
lioW rhea. The Committee also note that the revised bank guarantee 
i valid upto October, 1977 with provision for lodging the claims upQ 
October, 1978. 

[Sl. No. 35 Para 5.47 d Appendix V to 43rd Repart of PAC (6th 
LoL Sabha)] 



Cam was taken up with the firm tor extending the validity of th* 
Bank Guarantee. The firm has extended the validity upto October, 197g 
U;ith the provision for lodging the claims upto October, 1979. 

[Ministry of Communications (P&T Board) U.O. No. 27-9/77-B D a d  
22-6- 19781 

The Committee have not been informed about the quantum of loer 
sustained as a result of the non-activisation or partial activisation of the 
no-break power plants. The Department should work out the figures of 
such losses and furnish the same to the Committee within six months. 

[Sl. No. 37, Para 5.49 of W d i x  IV to 43rd Report of P.A.C. 
(6th Lok Sabha)] 

A c h  Taka 

Siace the battery standby takes over the load immediately cubical sup- 
ply fails, the department did not suffer any loss of revenue. 

[Ministry of Communications (P&T Board) U.O. No. 27-9/77-B Dated 
22-6-1978] 

The Committee find that though a warranty clause was incorporated in 
the contract for the machinery and was valid for a period of 15 months from 
the date of putting in service at consignee's end, the DGWD failed in its 
darts to prevail upon the firm to get the machine properly rectified witbin 
the warranty period. The result was that not only the machine remained 
out of order for long intervals but an additional expenditure of Rs. 5,150 
bad to be incurred for purchase of the required components from the 
market. The Committee would like to know the basis on which the order 
was placed on the firm by the DGS&D and especially whether the ant& 
cadents and the performance of this firm in the matter of supplying sophia- 
t i d e d  instruments for the telecommunication factory were at dl investi- 
gated. The Committee would like the DGSdrD to take a particular note d 
tbe poor service facilities offered by this firm before any contractual obliga- 
tionr arc eatmd upom with tbem. 

[a. No. 44, Para 6.20 of Appendix TV to 43rd Report of the P.A.C.) 
(1974-79) (6th Lot Sabha)] 



The DGSdrD have informed us that the firm M/s. Jaw and Co. is in 
the public sector and ir registered with DGS&D for the type of stores under 
consideration and its capacity and capability are duly verified by $H 
DGS&D Insptction Wing. 

[Ministry of Communications (P&T Board) U.O. No. 27-9177-B Dated 
22-6-197q 



~MMENDATIONSlOBSERVATIONS LN RESPECT OF WHICH 
~ ~ E P L I E s  OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE AND WICH REQUIRE REITERATION 

The Committee are surprised that the Ministry in their communication, 
instead of replying to the points raised by the Committee, have stated that 
tha Bill for Rs. 7,72,936 is not recoverable from the Army Authorities in 
as much as the cable was not laid for exclusive use of the Army. The 
Committee regret this laconic replv of the Ministry and they fail to under- 
stand why the correct position was not explained to the Audit in proper 
time. The Committee cannot too strongly emphasise the need for prompt 
examination of the Audit objections. In the present case, the Committee 
note that rent for underground cable laid from Railway Station to Carrier 
Station is chargeable from Army Authorities. The amount in question and 
mb present position of the recovery of the same from the Army Authorities 
bas not been intimated. The Committee would like to be informed about 
&a reasons for the abnormal delay for the realisation of the rental in q w  
rim, and the present position of recovery. 

[Sl. No. 1 (Para 1.4 of Appendix W to 43rd Report of the PAC) 
(6th Lok Sabha)] 

Action Taken 

A 14/40 und&ground sable from the Railway Station to Carrier Sta- 
tion was laid in the year 1971. The rent and guarantee terms were quoted 
b the Army authorities on 2-4-71. The Army Authority, however, desired 
hi m t  and guarantee terms for the cable should be quoted alongwith 
rBe R&G tams of the 400 limes PABX local cables for giving external 
sortensions. Accordingly, the 'R&G terms for these two items were quoted 
oa 7-10.1972 by the D.E.T. Jullundur. In the following month, Armv 
glthorities raised some doubt that perhaps they were already paying for the 
U/G Cable. The D.ET. Jullundur cleared the position on 4-1 1-72 and' 
rcrmriaded them for payment on 13-3-73. In September 1973. there was 
l#wganisation of Divisions and the work was transferred to D.E.T. AmriW. 
DST. Amritsar reminded the army authorities on 29-8-74 and 9-7-75. 
Tbe army authorities replied in July 1975 that rent for local cables was 
not cbargeaMe. This was still under cansideration when the audit note w a ~  



 received by the D.E.T. Amritsar on .23-12-75. D.E.T. Amritsar intimated 
the audit that rent for the local cable was not chargeable. Bill only for tho 
U/G cable was chargeable and tbe same was eent to the army autbitieo 
dn 11-10176 claiming rental from 29-1-71, the date on which the PhB3C4 
was installed. On subsequent verificatian, it was found that the dPtB d 
ampletion of work was 304-71. As such, revied bill was sent to army 
authorities on 16th June 1978 claiming the rental from 30-6-71 instead oC 
29-1-71. They desired that the bill should be split in two parts; one upto 
31-3-74 and other for the period beyond that. The two bills have since 
been sent to them. 

1-4-74 to 3 1-3-78 . . . . . for Rs. 19,872.00 

TOTAL . Rs. 34.W7'80 

They have since given their acceptance for the 2nd bill and have applied 
for funds for payment. & regards thc first bill, they have desired that 
that should be settled as the other bills upto that period for which discus- 
sions are going on between the P&T and Defence authorities. Since R&G 
bills are not covered under the discussions referred to above. the army 
authorities are being asked to settle that bill also. 

It is felt that Divisional/Circle Administrations have not acted with 
the promptness that should normally have been expected. This has hem 
taken serious note of and the Head of the Circle has been addressed on the 
pdnt. 

[Ministry of Communications ( P&T Board) U.O. No. 27-9/77-B Dated 
27-7-1 9781 

Recommendation 

The Committee regret to observe thitt exes of short billing continue to 
accur drcpite instructions laid down in thic regard.' They also note that one 
case regarding Ludhiana Divisbn and five cases regarding Jamnagar Divi- 
s i o n  have yet to be setfled. The Committee would like that recovery of 
bills in respect of these caqes should be effected at an early date. The Cow 
mittce would also like to be informed about the reasons for short brWng in 
these cases. 

m. No. 8, Pata 1.43 of Appendix N to A3rd Report of PAC (6th L& 
Sabhn)]. 



(i) In one case of Ludhiana Division the short biUing war due to cal- 
culation of rent and guarantee at the old rate of 16 per cent of the Capitd 
Cost instead of the revised rate (18 per cent). The payment of the bill 
uaounting to Rs. 14207 in still awaited horn the Air Force Authorities. 

(ii) Out or 5 cases of Jarnuagar Division, 4 cases were initially charged 
at 16 per cent of Captital Cost instead of 18 per cent. In one case (item 
No. 5) rental charges on flat being higher than the rental at Capital Cost,. 
the same is being recovered on flat rate basis. Payment in all the five caseo 
has since being received. 

[Ministry of Communications (P&T Board) U.O. 27-Y/77-B Dated 
22-6-1978] 

The Committee would like to be apprised in due course about the results 
of the checks conducted by the internal cbeck parties in regard to the bill- 
ing in other units. 

[S. No. 9, Para 1.44 of Appendix 1V to 43rd Report of PAC (6th 
&! 'LL , Lok Sabha)] 

Action Taken 

The result of checks conducted by the Inkmal Check Organisation in 
regard to bihng is detailed below: 

(Figure in lakhs of Rupees) 
1975-76 1976-77 

I .  Short billing and short 16.83 17.12 
recoveries. 

2. Non-issue of bills 1 1.08 18.21 

[Ministry of Communications (P&T Board) U.O. No. 27-9/77-B dated 
22-6-1 9781 

Uader the acceptance oi tender the h was responsible to remedy at 
hs cost and "at site" in India, all defects arising from faults in materials, 
design or workmanship, as detected and notified upto twelve months after 
the plarts were taken over. The Committee aFe greatly concerned to note 
tbat on commissidng, most of the plants went out of order or had a high 
incidenm d failure of the components. Tn June 1973, the Department sent 



as many as 50 reports to the firm about failure of componienta which had 
occurrtd during the period of warranty, requesting the firm Tor replacement 
of the faulty components. As the 6rm was not responsive to attend to the 
faults, the Department requested the Indian Embassy in the U.S.A. to use its 
good ofhccs to persuade the firm to honour its commitments. On being con- 
tacted by the Embassy, the firm had in January, 1974 asked the Department 
to return the defective components to it for evaluation of defects and assured 
despatch of mplacements after they were manufactured. Defective com- 
ponents costing Rs. 321 thousands. sent by the Department to the supplien 
between July 1974 and November 1974 for repairs are yet to be nturned 
and for such a situation the Department have themselves largely to blame. 

[a. No. 33, Para 5.45 of 'Appendix IV to 43rd Report of the P.A.C. (6th 
, i Lok Sabha)] 

The case is being pursued with the firm for supplying the replacements 
for the faulty components. The per4mance guarantee is still valid upto 
October 1978. 

pmistry of Communic:ttions (P&T Board) U.O. No.-27-9/77-B Dated 
32-6-1978] 

In May 1974, thz Director General, Post and Telegraphs had also re- 
quested the firm to depute its engineers to India for assessing the position 
about the very unsatisfactory performance of the plants. The Committee 
have been informed that the Department have received a communication from 
the firm on this suggestion as well as about the replacement oE the defective 
components, specifying certain conditions to be complied with by the 
Department. The Department is stated to have received another communi- 
cation from the firm, wherein the finn have inter-linked ihe supplies of the 

replacement parts with the additional order for spare parts to cover future 
requirement. The Department have written back to the firm sugesting that 

both these supplies have to be considered separately. The firm has also 
been requested to supply the replacement parts immediately so that the 
non-working power plants are rectified quickly. The Committee would 
like to be apprised of the progress made in the matter. 

PI. No. 34. Para 5.46 of Appendix IV to 43rd Report of PAC (6th Lok 
3 j r '  Sabha) ] 

The supplkg against the order for additional spare parts have been since 
cmpteted hv the Brm. These parts are being used for the regular main- 



tenaace of the working units. The replacement parts have not been recei3urd 
back as yet 

-try of Communications (P&T Board) U.O. No. 27-9177-B Datpd 
22-6-1978] 

According to the information furnished to the Committee on 23 May 
1977, out of the 147 plants, 108 plants have so far been commissioned ?nd 
39 plants are yet to be commissioned. Out of the 108 commissioned plants, 
84 phnts are working satisfactorily and the remaining 24 plants have gooe 
faulty. This reveal that due to the very poor performance of the firm, the 
very purpose of placing the order would be achieved only partially as tho 
balance 39 plants could not be commissioned so far and some of their corn 
ponents have been utilised in repairing and working the plants, in operation. 
Thc Committee desire that all out efforts should be made to get the replace 
rnent components at the earliest so that the remaining 39 plants valued at 
about Rs. 174 lakhs are commissioned without loss of further time. 

IS]. No. 36, Para 5.48 of Appendix IV to 43rd Report of the P.A.C. (6th 
b k  Sabha)] 

The case is Wing pursued with the firm for supply of replacements for 
the faulty components. As at present, out of total 147 power plants, 116 
units have been commissioned out of which 95 plants are working satidao- 
torily. Efforts to revive balance faulty plants and instal the remaining units 
am in progress. 

winistry of C?rnmunications W&T Board) U.O. No. 27-9177-B Dated 
27-6-1978] 



CHAPTER-V 

RECOMMENDATIONS/OBSERVATIONS TO WHICH GOVERNMENT 
HAVE FURNISHED IN'MBIM REPLIES 

The Committee note that the bill for Rs. 25,000 has still to be settled 
with the State Government concerned. The Committee would like that this 
matter should be settled a h o u t  any further delay. 

[SI. No. 14, Para 1.63 of Appendix IV t o  43rd Report of the P.A.C. (6th 
Lok Sabha)] 

Action Taken 

Close liaison is being kept to realise the amount of the bill from the 
State Government. 

[Ministry of Communiccitions (P & T Board) U.O. No. 27-8/77-B dated 
22-6-1 9781 

The Committee note that the $-Channel Camer 3ystem for Kota-Agra 
route, commissioned in Februarv 1969, was handicapped due to the frequent 
thefts of copper wires from Hindaun-Agra section and as the gaps caused 
were restored by usine iron wires due to non-availability of coDper wires, the 
route became unsuitable for standard performance of the 8-Channel Camu 
System. The Committee further note that despite several measures taken 
by the Department of Posts and Telenanhs to cnmbat the menace of thefts, 
it continued unabated and ns a result thereof the $-Channel Camer Svstem 
between Kota and Aera was clmed in December 1970. the carrier equip  
ment k i n e  dismentled and transferred in qentemh-r 1971 for Rhatinda- 
A h h a r  route. What has caused concern to the Committee iq the fact that 
the menace of thcFs of telecommunication ~ 4 n t s  has s ~ r e n d  all over the 
countw: it needz to k tackle~l c*ctivtlv. T h e  Cownitte- have dcalt with 
this aswct at leneth in thrir 122nd Remn (Fifth I.nk Fihh-Anril 1974). 

[SI. No. 26, Para 4.19 of Appendix N to 43rd of the P.A.C. (6th Lok 
Sabha) 1 



Apart from progressive replacement 6f copper wires on the existing lines 
by copper weld or A.C.S.R. wire, the Telegraph wires (Unlawful posses- 
sion) Act 1950 has been amended to provide for, in the absence of special 
and adequate reasons to be recorded in the judgement of the Court, a 
minimum of one year imprisonmant or a h e  not less than Rs. 1000/- or 
both in the first offence. The amended Act also provides for confiscation 
of stolen property and of the conveyance or vehicles used in such thehs. 
The matter has also been pursued vigorously with the Ministry of Homc 
Affairs who have now proposed to place the matter before the Chief Minis- 
ters' Conference. 

[Ministry of Communications (P & T Board) U.O. No. 27-9177-13 dated 
21 126-7-19781 

The Committee also note that with a view to keep the commissioned 
plants in working condition, the Department have placed an order in March 
1975 on the same firm for additional components for Rs. 8,43,000. Till 
May, 1977, one consignment of these components of the value of US $ 
10,850 has been received and two more consignments valuing US $ 35.852 
and $ 67,477 received in India, are under clearance in Bombay. The Com- 
mittee would like to know the latest position about the receipt and utilisa- 
tion of these components and performance of those which have since been 
put to use. 

[St. No. 38, Para 5.50 of Appendix N to 43rd Repm oT the P.A.C. (6th 
Lolr Sabha] 

All the consignments for Teledyne Spare parts have been received ex-. 
cept eight balance items. Four plants are being commissioned utilizing 
spares neccrived. Performance of components win be Mown after commis- 
sioning of remaining pawcr plants and mviving of faulty plants. 

mnis@y of Communications (P & T Board) U.O. No. 27-9177-B dated 
22-6-1978] 



The Committee would recommend that aftm the defecrtive wts and 
cbmponents are received, the hpartmcnt should proceed to take appro- 
priate action against the firm 01 infringement of the terms of the contract. 
The Department shouM also fix responsibility on the officers concerned for 
'Eailure to safeguard public interest while placing orders on this untried firm. 

[Sl. No. 39, Para 5.51 of Appendix IV to 43rd Report of the P.A.C. (6th 
Lok Sabha) J 

Action Taken 

Appropriate action shall be talcen after receipt of defective components 
and before finally closing the case. 

Regarding fixlng responsibility on the officers concerned, it is mentioned 
that the tender offers received were scrutinised by an expert Evaluation 
Committee which &animously recommended acceptance of the tender offer 
of this firm which was lowest and tec4nicaUy acceptable offer. This re 
commendation was further examined and accepted by the department. The 
decision to place orders on this firm was therefore of the department and 
not of individual officers. 

[Ministry of Communication (P & T Board) U.O. No. 29-8177-B dated 
224-1978] 

The Committee desh that the entire mechanism of purchases from 
foreign suppliers should be subjected to a critical study with a view to plug 
the loopholes and revamp the purchase procedures. The Committee would 
like to have a report on this in due course. 

[Sl. No. 40, Para 5.52 of Appendix IV to 43rd Report of P.A.C. (6th 
Lok Sabha) ] 

Action Tdcra 

Noted, The report will be sent in due course. 

[Ministry of Communications (P & T Board) U.O. No. 27-9/77-B dated 
224-1978] 



The Committee arc prtutbed to note that only after I$ months of the 
commissioning of the machine in May, 1973 three teeth of the saw blades 
wwle broken and the hydraubc feed system started pvmg trouble which re- 
sulted in the faulty mdvement of the carriage. If the assertion of the De- 
partment of Posts (Yr relyyaphs, that the blades were broken because of an 
inherent d e k t  in the design of the machine and its hydraulic feed system, 
is accepted then the basic qwtion arises why the representative of Direc- 
tor General, Supplies & Disposals who had inspected the machine in Sep- 
tember, 1972 before its despatch, could not locate these defects. 

[Sl. No. 42, Para 6.18 of Appendix IV to 43rd Report of P.A.C. (6th Lolc 
Sabha) ] 

Action Taken 

The question as to why the defects in the machine were not detected 
at the inspection stage, is under corresponclence with DGS&D. 

winisbry of Communications f P & T Board ) U.O. No. 27-9/77-B dated 
22-6-1 978) 

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee. 



APPENDIX 

SI. Para No. of Ministr~lIXpartment 
No. the Report concrrned 

- -- 
I I .Q Minisay of comrnun;cations The Committee hope that the final replies in egard to those recommtrr-. 

(P & T ~epar tment )  dations to which only interim replies have so far been hnisbed.wil1 be sub- 
mitted to them expeditiously after getting them vetted by Audit. 

The Committee strongly ckprecate the lack of seriousness oa the pat  
of P&T authorities in preparation and realisation from the Defence authori- 
ties of bills for Rs. 34,947.80 in respect of rental For the underground 
for the period for 30.6.1971 to 31 -3.1978. The Committee note that tbe 
question of settlement of dues was completely lost sight of by the Depart- 
ment for the period from 13.3.1973 to 29.8.1974. The Committee do not 
agree with the justification given by the Department for this delay &at m 
September 1973 ahe work was transferred from D.ET. Jullundur to D.Blr.- 
Amtitsar.* The casual approach of the Department is further confirmed by 
the fact that even the fundamental date of completion of work was wrcmp$y 
indicated as 29-1 1- 197 1 instead oY 30-6-1971, in the bill submitted on 11 
Octobcr 1976. The rectification of this mistake caused a delay of 
2 years as the revised bill, showing the correct date of completion of work, 
was submitted only on 16 June 1978. Subsequently, the same bill was re- 



quired to be split for the p a i d 8  from 30.6.1971 to 31.3.1974 and 1.4.1974 
to 31.3.1978 both of which have yet to be recovered. The Comraittee 
would like the matter to be investigated with a view to fixing respomibUy 
at variou3 levels and taking remedial measures for obviating h cimncs 
of such recurrence in future. The Committee would also urge that um- 
oerted efforts should now be made to redhe these outstanding bills sxpedl. 
tiously. 

3 I .  10 Aimistry of Communications The Committee regret to note that the short billing in one case of (P & T * a m n t )  Ludhiana Division and 4 cases of Jarnnagar Division was due to tbe saute 
reason of calculation of rent and guarantee at the d d  rate of 16 per cent 
of the capital cost instead of the revised rate of 18 per cent. The C h n -  
mittee feel that prompt and desired attention is not paid for updating of the 
rate lists maintained in the Divisions for the preparation of bills, in the 
light of orders issued in this behalf from time to  t h e .  As the modate 
maintenance of such lists is of utmost importance fat the sake ol timely and 
correct realisation of Government dues, the Committee recommend that 
necessary instructions may be issued bg ensure that uptodate lists am always 
maintained and the modifications required to be made in the light of the 
latest or&rs are camed out immediately on receipt of the orders. 

d o -  The Committee also note that as a result of &ecks d m t e d  by the 
Internal Check Organisation in regard to billing, cases relating to  short 
billing, short recoveries and 'non-issue of bills detected during the years 
1975-76 and 1976-77 were to the tune of Rs. 27-91 lakhs and Rs. 35.33 



* 
lakhs respectively. Since these figures are alarmingly large, the Committee 
would like to know the lastst position about the realisation of these bi 
amounts. As these checks are understood to be only test or percentage 
checks, the Committee would urge the Department to examine urgently the 
feasibility of strengthening such checks, keeping in view the degree of detee 
tion of short billing etc. The Committee have dealt with the role of the 
Internal Audit in the Telephone Department at greater length in para 1.66 
of their 71st Report (Sixth Lok Sabha). The Cdmmittee would watch with 
keenness implementation of their recommendations in that report. So far 
as the malady of short-billing is concerned, the Committee in their earlier 
recommendation made in paragraph 1.65 of their 7 1 st Report (Sixth Lok 
Sabha), had strongly stressed the need of conducting a thorough inwtiga- ' 

tion into the working of the billing system with a view to culearly identifying 
reasons for individual cases of short recoveries and non-issue of bills thus $ ,:- 

bringing the defaulters to book if found to have done with a mala fide inten- 
tion or for any pecuniary gain. The Committee would watch the imple- 
mentation of this recommendation also with keenness. 

The Committee are perturbed to note that replacements for the defec- 
tive components costing Rs. 3,21,000 sent by the Department to the sup 
pliers between July, 1974 and November, 1974 have not been received so 
far, even after a period of more than three years. This obviously proves 
beyond any doubt the indifference on the part of the suppliers to honour 
their commitment. The Committee would like to know the specific Easons 
responsiMe for this sad state of affairs and the efforts so far made by the 
Department to get these replacements urgently. The Committee need hardly 




